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ORDER
CA-1177(PB)/2018

First report of CoC meeting along with constitution of CoC is taken on record
subject to all just exceptions. The office is directed to maintain the record and put up
the same before the Bench at the time of final disposal.

In the meanwhile, IRP prayed that there are only three financial creditors and
exemption should be granted to appoint Authorised Representative. The provisions of
law is very clear that if the number of creditors in a class exceeds 10, then only
Authorised Representative is appointed. Accordingly, IRP is allowed to invoke the
provisions for appointment of Authorised Representative as per law.

The application stands disposed of in terms of above order.
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